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I. Original Applicàtion 

Misc petition 1Do.  

ontempt .ketitlon No. / 

Review applicatiOn No.  

VS_Jo,f India Cs 

docae fo the Aeplicarit(S)  

s 	 cL 

Advocate for the Pospondat(SAc 
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Dy. Itegistrar 
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Date 	(er of the Triuna] 

14.2.2007 	Post the case on 23.2.2007. 

Vice-Chairman 

/bb/ 

15.2Q7. 	The claim, of the applicant is tbt he 
applicant is presently working 34ding 

the4t of SDO-ffl at Guwahat.VHe was 

pronot \  to the post of S$O_II  and 

transferred\hin 	to /'orhat from 

Guraha1i He 	repr,en.tation before 

the respondent, 	ic was rejected by 

Annexure 5 di 	912.06. Thereafter, 

be has filed anc 	rejsentation dated 

/stat

inii

exyte 8) wb4 is pending 

 the' applicant is thhou.gh 

n are Guwahati and Calcu
xisting vcan.cy. Transferring\ 

" respondent The 

oted to 'the post of SDO' his 

A 
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ie applicant and putting into Jorhat the 

a licant will loose 1enure postingjand 

he de representatiori for coisideiig his 

prayer to forgo his pr.omoffon by(there is 

no reply a yet. / 

I ha heard Mr.S.S, ma learned 

counsel for th applican/an Ms.U.Das. 

learned. Addi. G.S.. for the 

Respondents. Coun.s for the repondents 

has subniitted tha she would like to take, 

instrucifons. I it be do. a. hxee weeks 

• 	 time -is grant to the co sel for the 

repondiL to take instrucff4 s. 

It made clear that, pei ency of 

the A shall not be a lai f the 

ies ndents Issue notice on the 

pondents Post the matter on 18307 

Vice-qbairman 

LM 	 S. 

15207 	The claim of the applicant is that be 
the applicant is piesently wilcmg holding 
the post of SDO-.IJI at Guabati He was 

	

. 	...• 	-Dj. 

proinoted to the post of S 1) 0-11 and 
• 	 transferred him 	to Thrhat from 

•  Guwahati. He made represe ItatiOn before 

the respondent, which was rejected by 

Annexure 5 dated 29.12.06. Thereafter, 

"be has ified another represhtafion dated 

• 08.2.07(Annexure 8) whici is pending 

before the respoiadent NQ.2. The 

grievance of the applicant is that though 

he was promoted to the .postof SDO-U his 

choice station are GuwabatUan.d Calcutta 

'vhere are existing vacancy. Transferring 

the applicant and putting ii.to Jorhat the 
• 	. 	. . . 	applicant will loose tenure posting and 

• 	
. •.•y . 	• 	 . 	contd/- 	S.  

/ 

S. 	
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15.2.07 

he made representation for considering his 

prayer to forgo his promotion but there is 

no repi,T as yet. I have heard Mr.S.Sarma 

learned counsel for the applicant and 

Ms.U.Das learned Addl.C.G.S.C. for th.e 

Respondents. Counsel, for the respondents 

- has submitted that she would like to take 

instructions. Let it be done. Three week 

time is granted to the counsel for the 

respondents to take instructions, 

in the meanwhile, the applicant 

shall not be disturbed by the respondents 

till such date. 

It is made clear that pen.dency of 

the O.A. shall, not be a bar for the 

respondent Issue notice on the 

respondents. Post the matter on 18.3.07. 

Vice-Chairman 

L.M. 
ir 	IV? 
J..) •..,2 
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Counsel zor the responents has 
stthrnjtted that he wouldlike to rile 
written Statement. Let it btt done.. 
Pøt the mattei on 25.4.07e' Interim 
order shall continue. 

Member 	ViceChairman 

Nbe_ Jd 	7AS 

1A 

/\ 
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b. 	ttV 	a1 

1eP,  

24.4-07. 	Mr. H. K. Das learned counsel for 

the applicant is present. 	Ms.U.Das 

learned AddLC.G.S.0 for the respondents 
prays for time to file written statement. 

Four weaks time is granted to file written 

statement. Post the matter on 28.5.07. 

Interim order shall continue until Ilirther 

orders. 

Zelez A) 	 /Member(J) 
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29.5.07 	At the request of learned counsel for the 
respondents four weeks ftrrther time is granted 

to file written statement. Post the matter on 

29.6.07. Interim order shall continue. 

VO 
	 Vice-Chairman 

CbS 
29.6.07. 	Counsel for the respondents has 

\tD UD\' 

submitted that the transfer order has aiready 
cancelled and the relief has granted. Post the 
matter on 2.7.07. interim order shall continue. 

oI 	 Vice-Chairman 

(ft  
QTc 2e-Y &L 

Irn 
07- 

LP~LA '-j..... L- 	2.7 .2007 

acyoeka' 	91i 
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Three weeks further time is granted 

to the Applicant to file rejoinder. 

Post the case on 24.7.. 2007. Interim 

order shall continue till then 

Vice - Chairman 
Ibb/ 

24.7.07. 	The ciiaini of the applicant is for 

challenging the transfer order of the 

applicant. 

• 	I have beard Ms. 13 .Devi. 

learned, counsel for the applicant 

and Ms.U.tas learned. Add].C.O.S.C. 

for the respondents. The 

,Respondent has filed their written. 

statement, wherein the transfer 

order has already been cancelled 

and the relief has already been 

granted to the applicant. Counsel 

for the applicant ba&i sühmitt.ed. that 
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he doe&not:want to press the in atter 

and she. may be pennitted to 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

SUWAHATI BENCH 

Title of the case 
	 2007 

Sri Chlit:taranian Mandal, 
	 Applicant. 

AND 

Union f India & ors 	 . Respondents 

SVNC)PS IS 

The applicant who is presently ho).ding the post 

of S 0 - III and pasted under the respondents at Guwahati 

have c mpleted about 22 years of service in hard station but 

his c se for choice place of posting is yet to be considered 

by t -e respor)dents The representations filed by the 

appli ant has been rejected by a cryptic order without 

takinc into consider'ation the OH dated 14121983 The 

appli ants prayer for even forgoing his promotion in the 

event of not pasting at his choice place of posing has been 

rejec ed compelling him to take the promotion the applicant 

in sLch a situation has come under the protective hands of 

the Hnble Tribuna:L seeking redressal of his grievances. 

14 	 ev, 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

p 

ITitie of the case O.A. No 	9.of 2007 

BET WEE:N 

Sri Chittaranian Mandal Applicant. 

AND 

Union of India & ors Respondents. 

I N 	D 	E 	X 

S1.No. Particulars Page No. 

 Application 1 	to 	11 

 Verification IQ 

 Anne>ure-1 

 Annexure-2 

 Annexure-3 - 

 Annexure-4 

 Anne>ure-5 

B. Annexure-6 

9. Annexure-7 

Annexure-B 3.11 

*** **** ** *** **** * * * * * * *** *** **** *** **** ** * *** * * * * ***** * * ** 

Filed'by Regn.No.i 

File 	c:\WS\chittaranjan Date  
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EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act.1965) 

of 2007S 

BETWEEN 

Sri Chittaranjan Nandal 
s/o,  Late P. Mandal 
Presently residing at Noonmati 
Guwahati-21 

*OflC Nfl*RS flDtUN 	Applicant. 

- AND 

Union of India represented by 
the Secretary to the Govt. of India 
Ministry of Defence 
New Delhi. 

The Director General (Defence Estate) 
New Delhi-10. 

The Principal Director 
Ministry of defence 
Eastern Command 
Kolkata-17. 

The Defence Estate Officer 
Ministry of Defence 
(3u04ahati Circle 
Si ipuk hurl , Ghy- 3 

.Rspondents. 

1 



- 

DETAILS OF THE APPLICATION 

1.. THE PARTICULARS AGAINST WHICH THIS APPLICATION IS MADE: 

The applicant in this present OA is aggrieved by 

the impugned order dated 29.12.06 which was communicated to 

him by letter dtd. 1/1/2007 and the order dated 7/2/2007 by 

which his prayer relating to modification of the order of 

promotion dtd. 15/7/2006 so far it relates to posting of the 

applicant is concerned has been rejected. 

2. LIMITATION: 

• The applicant declares that the instant application has 

been filed within the limitation period prescribed under 

section 21 of the Central Administrative Tribunal Act.1985. 

3 JURISDICTION: 

The applicant further declares that the subject 

matter of the case is within the jurisdictiQn of the 

Administrative Tribunal. 

4. FACTS OFJHE CASj: 

4,1. 	That the applicant is a cit:izen of India as such 

he is entitled to the rights protections and privileges as 

guaranteed under the constitution of India and laws framed 

thereunder. 

1 
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4.2. 	That the applicant in a. permanent resident of 

village- Marjada, P.0:- Hotar, Dist:-24, Parganas(south) 

West Bengal. The applicant in the year 1977 got his initial 

appointment under the respondents in the cader of SDO-III at 

goikata. Thereafter the applicant was transferred to one of 

the hard station at Andaman Nicobar at 8/10/1977 where he 

continued till 1981 and after that he was posted back to 

Kolkata again in the year 1981. The applicant was thereafter 

in the month of July 1984 transferred to another hard, 

station located at Aru.nachal Pradesh. The applicant 

completed his prescribed tenure at Arunachal Pradesh and 

after such completion of the tenure he made requests to the 

authority concern for hi.s posting at his native place i.e 

Kolkata in terms of the Oil dtd. 141.12/1983 but his request 

was not considered and hel was posted in his present place of 

pasting instead of posting him in his native place. 

Since the pasting and transfer of the applicant as 

stated above are not in dispute the applicant craves leave 

of this Han'ble Tribunal to produce the documents relating 

to the same at the time of hearing of the case. 

4.3. 	That the applicant as stated above has been 

continuing in his present place of posting and he made 

several requests to the authority concern to transfer him 

back to his native place irr west Bengal where vacancies are 

very much available. Inspite of the repeated requests and 

even after completion of prescribed tenure in N.E Region the 

applicant is yet to be transferred back to his native 

place. (choice place of posting). 
3 
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4.4. 	That the applicant on completion. of prescribed 

length of service in the' Cadre of SDO- III under the 

respondents became due to get the benefit of the Scheme 

introduced by the DOPT namely Assured Carrier Progression 

Scheme s  (ACP Scheme) and the respondents having found him 

eligible in all respect have extended the benefit of the 

said scheme.., 

4.5. 	That the applicant as stated above have been 

continuing since 1987 at his present place of posting and he 

made several requests for his posting back to his native 

place i.e the choice place of posting.. The Ministry of 

Personnel on 14/12/1993 issued an ON providing certain 

facilities to the civilian employees of central govt. 

serving in the North Eastern Region.. In fact the said ON was 

issued with an objective of attracting and T4etaining the 

services of the competent fficers in N.E Region.. In the 

said ON the concern Ministry has extended various benefits 

to the Central Sovt.. employees on their posting at N.E. 

Region. Among these benefits there is a special mention 

regarding tenure of posting and the benefit of placing 

choice place of posting after completion of such tenure. The 

tenure fixed in the said ON is 3 years. 

A 	copy 	of the said 	CM 	dtd. 

14/12/1993 is annexed herewIth and 

marked as Annexure-1.. 

4.6. 	That the applicant in the instant application has 

completed his such tenure in the year 1990 and he placed his 

choice 	place of posting number of times before 	the 
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respondents but his such prayer has not been considered as 

on date. It is noteworthy to mention here that in the said 

Oil dtd. 14/12/1983 there is mention regarding the benefit of 

grant of Special Duty Allowance (SDA) and the applicant is 

presently getting SDA in terms of the said OJl It is stated 

that the respondents have extended the benefit of the said 

ON partly in respect of the applicant whereas the benefit 

of consideration of his case for choice place of posting has 

virtually been rejected by not posting him at his native 

place 

 That 	the applicant 	who was 	due for 	his 	next 

promotion to the Grade of SDO-II got his such promotion 	and 

to 	that effect the respondents have issued an 	order 	dtth 

18/7/2006 promoting him to the post of SDO- II 	The applicant 

by the said order of promotion has been given the posting at 

Jorhat 

A 	copy of the order dtd. 	18/7/2008 

is 	annexed herewith and 	marked 	as 

Ann exure-2 

That the applicant begs to state that in the 

aforesaid order of promotion the respondents have mentioned 

in para-3 regarding placing of willingness to accept the 

order of promotion. As stated above the applicant is 

constantly pursuing his matter relating to his transfer back 

to his native place-choice place of posting at Kolkata, but 

same is yet to be considereth Adding insult to his iniury 

the respondents have not even considered his case at the 

time of issuance of the promotion order dtth 18/7/2006 	It 

is stated that there are vacancies available at Kolkata and 

fi 	
5 
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even at his present place of posting where the applicant 

could have been suitably accommodated even after promotion 

The applicant ventilating his such grievance made a 

representation to the concern authority on 5J8/200 

requesting modification of the order of promotion dtd. 

18/7/2006 9  posting him to his home town In the said 

representation the applicant indicated the fact that he has 

completed about 22 years of service in the hard station and 

as such his case for Choice place of posting may be 

considered The representation submitted by the applicant 

was forwarded by the Defence Estate Officer 9  Guwahati Circle 

to the Principal Director (DE), Kolkata by a communication 

dtd 29/8/2006 It is stated that in the said representation 

the applicant has made an alternative prayer requesting the 

authority to retain him at Guwahati as SDO-IIl if his case 

for choice place of posting is not considereth 

copy of the representation along 

with forwarding letter is annexed 

herewith and marked as Annexure-3& 4 

That the applicant begs to state that in the 

aforesaid representation dated 58.06, it is indicated that 

he has already served 22 yrs of service in hard stations 

and his case has not been considered for choice place of 

posting at Kolkata. The applicant also indicated that in the 

event of not posting him at Kolkata or to retain him at 

Guwahati, on promotion 3  he is ready to forego his promotion 

for want of choice place of posting. It is .further stated 

that the order of promotion dated 18.7.06 indicates in para 

3 regarding willingness of the promoted officers. 

c'AJQI 
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4.10. 	That 	the 	respondents 	on 	receipt 	of 	the 

representation submitted by the applicant issued an order 

dated 29/12/2006 rejectinghis case for choice place of 

posting by a cryptic order. The said order dtd. 29/12/2006 

has been communicated to the applicant by a communication 

dtd. 18/1/2007. 

Copies of the order dtd. 29/12/2006 

and the forwarding letter dtth 

18/1/2007 are annexed herewith and 

marked as Annexure- 5 & 6. 

4..11 	That the Defence Estate Officer, Guwahati Circle 

having receipt of the corrirnunication dtd. 18/1/2007 

communicated the applicant the aforesaid two orders by a 

communication dt. 7/2/2007 requesting him to submit 

transfer T.A. 

A copy of the said communication 

dtth 7/2/2007 is annexed herewith 

and marked as Annexure- 7. 

412. 	That 	the applicant begs to state that 	the 

aforesaid impugned orders dtd. 29/12/2006 and 7/2/2007 are 

totally silent about the alternative prayer made by the 

applicant whereby he expressed his unwillingness to accept 

the promotion. The applicant ventilating his grievances made 

a representation dtd. 8/2/2007 before the concerned 

authority but same is yet to be replied to. 

A copy of the said represerftation 

dtd. 8/2/2007 is anne>ed herewith 

and marked as Annexure- B. 

7 
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413. 	That the applicant begs to state that the reasons 

indicated in the impuqned order dtth 29/12/2006 is legally 

not sustainable as the said authority while rejecting the 

case of the applicant has failed to take into consideration 

the fact that the applicant is legally entitled for 

ccnsideration of his case for choice place of posting in 

terms of the ON dtd 14/12/1983 as he served 22 years in 

hard stations Apart from that the alternative prayer made 

by the applicant regarding his unwillingness to accept the 

promc:tion and to transfer him back in the same capacity to 

koikata or to retain him in 6u14ahati in the same capacity 

without effecting the promotion has not been taken into 

consideration by the respondents,Further it is stated that 

the representation dt.ch 8/2/2007 has been kept pending by 

the.  respondents without any rhymes and reasons And on the 

other hand by the impugned communication dtd 7/2/2007 the 

respondents are putting constant pressure on the applicant 

to submit transfer TA and to accept the promotion orders 

It is under this peculiar fact situation of the 

case the applicant has come under the protective hands of 

this Honble Tribunal seeking redressai of his grievances 

414 	That 	the applicant begs to state that 	the 

grievance raised by him through his representation dated 

822007 is yet to be disposed of and the respondents on 

the other hand without taking into consideration the said 

grievance of the applicant is pressurizing him to accept the 

promotion order dated 187.2006 by directi.ng him to submit 

TA advance It is therefor'e, the applicant through this 

application has prayed for an appropriate interim order 
8 
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directing the respondents not to release him from his 

present place of posting i,s, SDO -III at Guwahati till 

disposal of the O.A. 

5. GROUNDS FOR_RELIEF WITH LEGAL PROVISION 

5.1 	For that the action/inactionan the part of the 

respondents in issuing 	the 	impugned orders is not 

sustainable 	in the eye of law and liable to be set aside and 

quashed 

	

5.2 	For that the respondents have acted illegally in 

rejecting the case of the applicant for his choice place of 

pasting more so when he has completed about 22 years of 

service in hard stations and as such the impugned orders are 

liable to set aside and quashed. 

	

5.3 	For that the applicant who has e>pressed his mind 

even for forgoing the promotion to the grade of BOO -II in 

the event of not posting him in his choice place of posting, 

but the respondents have failed to take into consideration 

that aspect of the fact and illegally rejected his case 

whereas persons of their choice have been kept in the same 

station even after the promotion. 

	

5.4 	For that the respondents have failed to take into 

consideration variai.,is guidelines issued by the respbndents 

streamlining the matter pertaining to transfer and posting 

while issuing the impugned orders and as such same are 

liable to be set aside and quashed. 

9. 



For that in any view of the matter the impugned 

action of the respondents are not sustainable in the eye of 

law and liable: to be set aside and quashed. 

The applicant craves leave of the Honble Tribunal 

to advance more grounds both legal as well as factual at 

the time of hearing of the case. 

6.DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted 

all the remedies available to them and there is no 

alternative remedy avaiLable to him. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regarding. the grievances in respect of whIch this 

application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

application , writ petition or suit is pendirg before any of 

them. . 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

the applicant:- 

10 
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81. To set aside and quash the impugned orders 	dated 

7.2.2007 and 29.12.2006 and to modify the order of promotion 

dated 18.7.2006 posting the applicant to his choice place of 

posting as SDO -Il i,e, in Kolkatta or at Guwahati.  

To direct the respondents to retain him 	at 

Guwahati as SDO 	III or to transfer him to K:oikatta as SDO 

-111 ( if the prayer made in 8.1. is not granted) 

8.3. 	Cost of the applicatIon. 

8.4. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case 

and deemed fit and proper. 

INTERIM ORDER fk3iYED FOR: 

Pending disposal of this application the applicant 

prays for an interim order restraining the respondents from 

releasinQ the applicant from his present place of posting 

i.e. Guwahati as SDO III during the pendency of this 

app 1 icat ion 

ft 	 ft 	 ft 

11 PARTICULARS OF THE I.P,O.: 

I. I.P.O. Na. 	
c39jOS 

Date 	: / D-10 
Payable at 	: Guwahati, 

12. LIST OF ENCLOSURES: 

As stated in the Index. 
11 



VERIFICATION 

I, Sri Chittaranjan Nandal, aged about 45 years q  

son of late P.Ilandal, presently resident of Noonmati 

6uwahati- 21, do hereby solemnly affirm and verify that the 

statmerjts made in 

paragraphs • 	
Lj  f  

true 	to 	my 	knowledge 	and 	those 	made 	in 

paragraphs are also matter of recdrds 

and the rest are my humble submission before the Hon bie 

Tribunal I have not suppressed any material facts of the 

case 

I am the applicant in the instant application and 

as such well convergent with the facts and circumstances of 

the case and also competent to swear the verification. 

And I sign on this the Verification on this 

the Jday of i4 of 207 

tS.Ltre, 

12 
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+. to review the existing allowances and fcilities I 
A. 

	
admissible to the variuouas categories of CiviliaL 

t#t' :• 	• 	 ' 	. 	. 	. 	 . 	 . 

E 	Central Government cmploees serving in 	tiis 	_ 

	

'il 	
2 

,

, rcion and to nuggest suitable impiovenients. The 

4j 	S 	rccoiiituendatio5 	of 	thiu e Co(oni 	(t.ee 	hnve 	been  

	

. 	 . 	 , 	 -- !-"-- 	-- 

	

i' 	carefully considqrcd by the Govrnwe1t and the 

. 	

j••  
6-- 

President i• now leaed to decided a follows :- 

' 1 

I 

4 

rI 	i 

Ir k  
tv 

iJ 
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. 
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5 3 3  

• 	
35 	 '1 	( J 	3$ 

• 	 ___________ 
- 	 -S 

EVA Oil  

hI 

(i) 	T n r 	 of pg jjg / cc i 

There 	will 	be a fixed 	tenure of 	posting of 3 
years 	at 	txme 	for officers with service 	of 10 
years 	or 	1es 	and of 	2 	veui 	at A 	time  for 
officers 	with 	woie than 	10 	yeazj of 	service, 
Period 	of 	leave, 	training 	etc. 	iii GXc 	of 16 
days 	per 	year will b 	excluded in counting the 
tenure 	period 	of 2/3 years, OffIcers, on 
completion 	of 	the fixed 	tenure of cci vice 

• mentioned above, 	may be coI1gjdeed 	for j.jo 0  t i 11, to 
a station of their choice as 	far as pos3jble. 

The 	period 	of 	depUtLttjOii 	of the 	Central 
Government 	employees 	to 	the Stutotj/Uj o  11 

Territories 	of 	the 	North 	Eastern REjo 11 	will 
generally be for 3 years which can be cxended in 
exceptional cases in ex1gencj5 of publ)ç 

service 
as well as when the employee COflcezed iq PrePared  
to 	stay 	longer. 	The 	admissible deputatj0j1 

- 	 . . 	

allowance will also COfltjuc to be paid during the 
period of dep'utatioll 	SO extended. 

(ii) WLL. gite 

dnUj 

Satisfactory 	perfop,,IILHC C  of  j(j.,JtiLc,. for 	the 
• prescribed tellu Ve in the North Et shall be given 

due in the case of eligible officers in the matter 
of- 

j.  

I 

r 
.5 	-I 

ii. 

(I; 

	 I 
1.r... 

I ..... 

- - - 

2 
	 H 
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—, 

a ) p r 0 iflO t 0 i i. 	C ad r 0 p o i t 

- (b) deputation to Central tCHUIC poitu; t1id 

(c)courses of 1raifliZ 	abFOt. 

The general L.equiremelt of at 
j5 t three 

serviCe in a cadre 
post between two Central 

tenure deputations may also be relaxed to two 

years n deserving cases of mi1tOr10'9 service in 

tile North East. 

A specifiC entry shall be 
made in the CR. 	of 

rendered a full tenure of srv1Ce 
all emplyees who 

in the 
North Eastern Region to that effect. 

( ì i i. ) 

Central 	GoverlimefIt 	civil ian 	emploYe9t3 	who 

AllIfldia transfer 
liabilitY will becr&nted •a 0 . have 

at 	 5 	pci - 	

- 

the rate of  
Special 	(Duty) 	Allowance 

subject 	to a ceiling 	
of' 	P.p 	400/ 

cent of basic pay,  

uionth on posting to any station in the 	
North 

per 

Reg ion 	Such of 	those einplOv( es 	who 	are 
( Eastern 

exempt 	from payme' 	of 	income 	tax will, 	howevel, 
i)  

eligible 	for 	this 	Special 	(Duty) 	Al.)owaflCe. 
notbe 

Special 	(Duty) 	Allowance will 	be 	in 	addiLiOn 	to 

I 	tLnd/or 	D 	U tnt. 	ou 	(Duty) 	ALlowance 
at" 	peC in 	pu 

ady 	being drawil SUbjeCt 	to 	the codiiP 	that 

t . 

totaL ot' 	iuch 	Spec iul 	(Duty) 	Al.lO%tlt? 	pttU 

the 

PUILLt1OI) 	(Duty) 	Allowance 	w 
puy/DC 	

ill 	not 
5pecil 

exceed 	R. 400/- 	P. in. 	Spec jul 	Al loWtLC( 	like 

Spec ml 	CompCilSLtOLY 	(ReiiioLC 	[ocul i Ly ) 	A. loSflhilCO3 

3 

fr, 

i 

14 

.. 

4 t'i 
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1; 	Construction A11o%uflce andProject '\llotnce will 

be drahn separately.  
: • 	• 	. 	. 	

; 

	

v ) £Le C I a Ucs2JuJ!ist11 0 r4Uo i 11 	- if 

	

I 	

: 

L 	

I 
h 	 1 	LWiLafl(iJiC?gl1tjj 	

iIii 1 	;:•. 	 , 

. 
The rate of the allowalc.e will be 5% of baI3xc 	 I . S 	 ' 	

: 	 •.: 

	

r 	H 

 

pay 	 iubject 	Lo a 	• of 	U3.50/- 	p.m. I 	 I 	
1 	i .z 	-. 	. 	 . 	

S 	 . 	 . 	

•:; I ; 	. 5) admissible to all ernployeej without. any pity limit. 
........................................................................ 

rhe above allowance will be udiiti jjible with effect 

from 1 7 1982 in the case of A45au1 	
f 

q. 
/ 	

,... 
2. jripur N 	

r' 

The rate of allowanc will be as follows f o r  

thc whole of tianipui 	- 

T. rrr 
Pay Upto I3 260/- R5 40/- p iu

44  

Pay above Rs 260/- 	 15% of buiic pay S 	 S 
S   

subject to it maximum 

of Ith. 150/- p.m. 
3. 

	

The rates of the allowance will be 	an 
follows:- 	 S 

ç 	

. 	 5 ................(a) Ijcj 
	25 % 	of 	pay 	subject, 	to 	a 	 Lill  

minimum of R 	0/- and 	a 	 4jf 
. 	

max Imulil UI Ith. 150/-  S..  

( b ) Q_t..J.t.L.Aj.c'.Lj.i 

t Upto R : 260,'- 	l 	10/- 	iii 

a tOc h 	Yi/ 	1 	ni h 	 tihj1 	ot 

IIIU\ liiitifli 	01 	 0 

' 	- 

it 
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.., - 
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VX 

There will be no change 	in the ex1ing 
ates 	of 	Special 	Compensatory 	Allowances 

	

/ 	
' 	c 
admissible 	n Arunachal PraIesh, 	aga1an 	and :1.. 

...Hizorai 'andl.the' existing existing 	rate 	of 
isturbance..Aj.1owafl 	

'admissible in Specified rate 
o f Hiz'orm 	* 

/ ! :- 

-' 
Cv) 

In relaxation of the pre8ent rules 	(S.fl. 	106) 
that 	travelling allowance is not 	admissible 	for 
Journeys 	undertaken 	in 	connection 	to 	initial 
appojfltrnen't, 	in 	case of Journeys 	for 	taking 	up 
initial' appointment' to a post 

in the NorthEastei.n 
'regjog1, 	travelling allowance limited to ordizary 
bus 	farc/seLOfld 	class rail faje 	for 	road/rail P. 'Journey .i.n 	excessof 	first 400 	kmu. 	for 	the 

servant - himself and his family will 
-, 'admiasIb1. 

be 

(vi) 
PUUJ 

In relaxation of orders below 
S.IL 116, if on 

transfer to a statjo 1  in the Noi'thEast01. regiofl, 
the family of the Government servant does not 

4 'accompan y 
 him, the Government scrvtt will be paid 

' trave,lljng aJiowUr)CC on tour 'for self only fr 
1ran3j tpexjocj 	to , Join the 	1)o3t and will 	he 
permj I ted to carry persOial e ffc 13 upto 1/3rd of 

	

' hi 	ent I tle:ne,it or the dl ffepenc'0 in $cight of the 
personal effects 

he Is actuj I y ca1'rjii and 1/3rd 

	

of 	h13 	nti-Lj ement. am llw cu 	may be 	in J.jiu 	çf- 

L_ 
-- I_. .. 

-i; 
u. 

if 

._--:'1'" 

-1 
-' -- 

h. 

- 



r)  

the cost of transportatjor of baggqi 	in cute the 
family accompanje 	the Government sei,vant 	on 
transfer, the Government servant will 

be entitled 
to the exlstirg admjsajb e  trtuvelling allowano 

1 	e 	including 'the cost of transportation of 
	the 

adm

. ............... 

issible weight of personal effects accvrding to 

the grade to which ' the officer belong8, 

irrespective of the wejgt of the baggage actually 

carried. The above provjj05 will also apJv 
for 

the return Journy oil transfer hack from the North 

Eastern Region, 

(v 
ii 

4 
4 	

In relaatio1 of orders below S R ljb, for 

transportation of per3onal Offci3 on transfer 

betweefl two differct 	
regjo5 in LIio North- 

Eanter regiofl, higher x'ate of aliowafce 
adillissible for 

transportation in 'A' class citje8 

subject to the actual expenditure lncurr'od by the 

Government servant will be admissible 

(vi ii) 

In case of Governtnit servants Proceeding on 

leave from a plae of Posting in North_Eastern 

Jcgion, the period of tyj in 
C.XCC of t:LO dflys 

from the n tat ion oj' p05 Ling to ou In ide tlia I rcgIo 

will be treated as Joininig time. The name 
colice"Is i Oil will 	be 

admissible on retui'ti from 
lenve, 

6 

- 	 -. - 
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I 	
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: 

FA 

1 	

A J OOvernment servant whole3ves Ilis family 
t 	

ibehjnd at the. duty station or ano thex' 
	;eiected 

5 •5 

5,:... 

place of resjdezce and hd5 not availed of the 

transfer trae1l1ng 	
foz the faniiy will • 	have the 

opt-ionto avail of the existing leave S. 	 •' 

traej concession of Journey to ho,e town once 
in 

;a block period of 2 years, or in lieu thereof, 

tfacjIjty of travel for himself Once a yeas' from 

the station' of POsting in the North 
East 	o his 

hoe towfl or Place Where the.fainjly 15 rsidjng 
and in add '  

ition the facility for the fawil 

(restricted to his/her spouse and two dependent 

children only) also to travel once a yeaz' to visit 
the employee 

at the station of Pontjxg Ifi the .5 .. 	•..•.. 
North Eastern  regio 	

In case the Option 
18 for

.5  

the latter alternative the cost of travel fqr the 

• initial distance (400 kms./150 kms.) will not be 5; 

borne by the officer. 

I 	• 

I-I 

iIi 

• I; 	 h 
1! 	1, 

-i-' 

fr_ 
I ----4-_  •.__-5•-_'____ 	IAI 

1 
—r-

.1 

Of icerS  

and the 	

drawing pay of R 2250/- or above, 
umj1ie 	i.e. S SPOUse 

and two depeUde1it Children '' 	S  • 	a yeas' 	f 	• S 	 S  or boy5 and 24 years for 

	

1rls) 	will 	be 	ülJ.otq 
I li 	

tzay 	between inp al/si1Cha/g1 	
and c ulc.utLLl and 

	

VPZrt, 	hilp perfoi nung JO1Lr'xJV 	nIezItjorled in 	the Ptecedirig pa1mLgxl 

- 

7 

Ell  

01 41 	T;;dI: ep 
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zo 

,1 	( x ) _QJi1thiUtu c a t nAçjJJjç tnjjdx ' 

I Where the cbi1dre 	do not accompunv the 

t 1 	 Government 3ervL1nt to the Norlh-Eautexn Uogion, 

	

Children Education Allowance upto class XI will 	• L • 	 . 	
I • 	 •. 

, 	
' 

.. 	. 	 . 	
r 	ii. 	c 	.. • 	' 

	

be admissible in respect. of ch.LldIen studying at 	
. 

f 1 

the last station of posting of the qmployee I 
r 	 . 	

; 

	

.. 	.. , . concerned or any other station where the 	hildren 	 . Ir 	
t 	I  b 	reside, without any iestriction of pay dawn by 	 J 

, 	the Government servant If chiLiren ituding in 

It t 	schools are put in hostels at the 1at station of 	 - 

	

f 	 posting or any other station )  the Goyernment 
r_ 	•., 

	

servant concerned will be given host(1 subsidy 	 : 

i
Without other 1etrjction 	 _ 

l ia  

	

t • 	... 	 2. 	The above ordern except in sub-papa (iv) 	. . 	 . 	
'- :., .. • - 	' • 	. ,.••• will also uiutatin mutandis apply to 	Central .... 	- 	 . 

Government employees pojted to Andaman and Nicobar 

Is an s , tlt! 

	

MV
. 	, 	 . 

3 	These orders will. take effect fioju 1st 4  

	

, 	Noveruibez , 	1983 and will zemain in force foz a .1 

 
peiiod of thrce years upto 31st Otober,198 

L t 

AU 	existing 	special 	alloiutnccs, 

facilitievand.pancissions extended by any gpeci a l 
- order by the Hinhstrxes/Depait,nerjt9 of the central 

, 	 . 	 . Governiijrjt to theii own employees in the North 
• 	rt 

ELtern Region will be wi tlidrawn from the dntc of 
effect 	of 	the oidei s contniiied 	in 	liii s 	oi fic..e 

!fl o r a n d U m 	 I' 

8 	• 
Jf7 

I 	, 
; 	t 

• t 	•• 
 I 1 1 	all j Y 

	

I 	 2 

NoW 
I 	• 	I 	• 	 I 	f 	4 	. 	

4 

'ft 	 ' 	I i 	i i 	

t 
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0 fl t1i 

? 	b y t. h c 0 0 V 0 rniu a t t . 	•.' i 	I !1tlt' 	1c t 	 : F: t) ilI c 
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II 	 ( I 	1 .ctI;ri 	I 
, 	• 	hi jo fz' 

LL3 the Person8 1, Oervjngj'-the.,' 

	

j 	Audit 	and 	Account 11 

	

: :::? 
	: :A: 	 I 	' 

; 	
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To 

No.102/191 /AD.M /DE/2003-04 
Govt. of India, Mjn. of Defence 
Dtc.Gencraj of Defence Estates 
Raksha SampadaBliawan, 
Paiam Road, Delhi Cantt., 
New Delhi -110 00. 
Dated: It3uly.2006. 

The )3rincipai Director/Director, DE, 
Ministry of Defence, 

Cen(r /Southern/ Eastern/ \Vestern /Northcrn /$W Command/NIDEM. 
Lucknow/ ne / Kolkata/ 	 Delhi Cantt. 
Subject: REGULAR PROMOtION FROM SDO RADE-Ii1 TO SDO 

GRADE-Il AND CONSEQUENTIAL PRQMOTION/TRANSFER 
AND POSTING IN DEFENCE ESTATES OJGAN1SATIQN, 

A DPC was held on 11.07.2006 to recommend the nrnes of SDOs Grade-Ill 
for regular promoon to the post of SDOs Grade-Il in the pay sce of Rs.5OQQ 
150-8000 in Defence Estates Organisation, The following panel in the order of 
Seniority has been drawn by the DPC :- 

SC Das, SC (Retiring on 30.11.2006) 
G.C.Neog 
P.R. Roy 
S.K.Banerjee 
Mohd. Iinis All Khan 
K.Angamuthu, SC 
M.Krjshnan 
AN Dhanapune 
STPawax 
S.G.Ku1kajni 
DSRaju,SC 
Parameshw Mishra (Retiring on 30.11.2006) 
JKPandey 
B.B.Hembram, ST 
Ram Kumar, ST 
K.Bajan 
G.S.Rawat 

	

1$. 	K.K.Reddy 

	

1° 	C.R.Mondaj, SC 
Bishamber Dass, SC 
Purushotham Lal Das 
SC Pant 

/ RK Srivastava 
Zulfi Rain Moudgil 

	

25: 	SK Kulkarnj 

9-- 	 Contd ... 2/- 



1,  

26,' VSPawar 
 Baiji Raina' 	 ) 

 RK Gadroo 
29.* S.D.Dogra,:SC 
36' Sansar Chand,'SC 
31Y Sodhi'Singh' 
32'.'il Rajinder Singh 
33 RK Sharma' 
341 Makhan Singh 
35.fr Nareswar Saikia 

 Altaf Hussain Khan 
 NandKumar 

38, Syed'}ayan Inam 
39. Hub Raj Gautarn, SC 
401 MK Sharma 
41.'' Madàn'LalManhas 
42,1"" ' KCTaiukdar' 
43" Mazai1Singh 
44, Mohan Lal 

 Bal Krishna Mehta 
 Smt.TN Leela, sc 

47.1  Suneel Kr. Saxena 
 
 VijayKumar 
 Ashok Kumar, SC 

51, K.B.Paunikar, ST 
 Rajesh Nikhar, ST 
 FaizAhmed Buch 
 C.Surinder 
 Vijay Kumar Sood 
 J.H.Sayyed 
 DDSalunkhe 

Kailash Chandra, SC 

	

	(To be Promoted on 0 1 . 10.2006 after retirement 01 

Shri Mahendra Prasad on 30.09.2006) 
BK Srivastava 

	

	(To be promoted on 0 1.12.2006 after retirement of 
Sb ri SC Das, SC on 30. 11 .2006) 

N.P.Goyal 

	

	 (To be pomoted on 01 .12.2006 alter retirement of 
Shri Parameshwar Mishra on 30.11.2006) 

2. 	The recommendations of DPC have been accepted by the Director General 
Defence Estates and consequently the following SDOs Grade -III are promoted on 

'regular basis w.e.f. the date of assumption of charge in the higher grade of Rs.5000 
150-8000 and posted as under :- 

Contci. .3/- 



From 

 
TC.NCO DEO, Jor1at .RRo DEO, Kolkat .K.Baneree DEO, Kolkaf 

ohd. Unis Au Khan 	DEO, Secun( 
An amuthu, SC 

 . 	DEO, Chenn .Krjshn 
LAN Dhan a 

DEO. Chenn, 
une 

V. 	TPawar 	V 
DEO, 

10. 	.G.Ku1k--1 	/ 
Mumbai  

DEO, Pune' S Ru, SC 
 DEO, Udharn 

arameshwar Mjshra 	DEO, Jabal i. jPandey 
14. DGDFj  

.&Hembram,ST ADEO. B1 -iub 
15, 	Kumar, ST DEO, Barejfl' 10.{.Bajan DEO, Secund( 

DEO 
V DEO,Sccl)ad 

C.R.Mondal SC 
20. 8isharnbe r  Dass, 

DEO, Guwaha 
Sc 

21.1 	rushotham  Lal Das 
DEO, Pathank 
DEO, Secunde SC Pant 

 DEO, Meerut 1< Srivastaa DEO, Ambaja 
Rain Moud ii 

 DEO. Jalandhar  1< Kulkaj-nj 
(VS Pawar 

Dte.DE, SC, Pu 

i27, 	afl Rajna 
DEO, Pune 

28. 	1< Gadroo 
DEO, Meerut 
DEO, Ban aion 
D EQ Path anko 

anSaj Chand, sc 	' Sodhj Sin DEO a  
h 

Rajnder Sin h DEO. Jalandhaj 
DEO. Pathanko' RK Sharma DEO, Jammu 

4 .Majthan Singl 	" DEO. Jaiandhar 
c 5 . Naxesai-  Saikia 	' 
35, kltHussajn Ithan 

DEO, Tezour 

Nand Kumar 
ADEO, Jodh ur 
DEO, ChJai 

Sved Kayan main DEO, Luccnow 
ub Ra Gautam, SC DEO, A a 

'1K Sharma 	. 	V DEQ.Uamur 

- 

tv 

To Remarks 

a 	j DEO, Kolkata 	 U 

DEO, Jorhat 

a 	ADE9tajaI 
ierabad 	DEO, Secbad  
ai 	ADEO PoEt-Blair 
ai 	Sub-office.kaj-ar 

jDEO, Mhcv  
DEO, Murjbaj 

irtw 

 
PatNuikot 

 
DEb,ivjet 

Lneshwar ' ADEO, 
Bhubaneshwar 
Dte.CC, Lucknow 

rabad 	Sub-office 

DEO Sccbad 
DEO, Jorht  

ot 	DEO, Bhatjjida  
rabad 	DEO. Vizag" 

.DEO,gra 
lDEO,Ambaa 

EO,Jaianchar; 
ne 	Dte. SC, Puie______________ 

ADEO, Goa'.___________ 
Dte,NC, Janu 
DEO Ban alore  

DEO. Jaiancjbar 
DEO, Ambaja 
ADEO. Leh  

DEC. Jaland(ar  
pur 

DEO, Jocth u  
DEO Bikanei 
DEO, Lucknow 
DGD eliT 

Contd ... 4/- 



/ 

I No. 
 

 
 
 
 
 

I 
adan Lai Manhas 

C Tajukdas 
azaji Sin h 

Mohan Lal 
BaJ Kris hn M a 	ehta V 
Smt.TN Leela, SC 

Suh-oce Rajoj 

DEO, Tezu 
DEQ, Chandj 
 DEO, Jam mu 
DEO' Delhi 
ADEO, Cochjn 

Sul) Office Rajouri 

AD1O, 
DEQ,jalandhar  

) DE, Bhopai  
DEED Delhi 

ffice  

Remarks 

Held 	agwns 
j-y 	y 

 Suneel. Kr. Scena DEO, Basejll 
Tri''endrum 

/ 	8. Djmbeswas 	as SC DEO, Guwatj 
DEC, Beill 

4 9, Via Kum DEO, Srina as 
ffi 	as Sul-oce  S ilch 

 Ashok Kumar, SC Sub-office Raouri 
DEC, Srinaas  

 K.B.Paunjkar ,  ST 	V DEO, Jabal ur 
, DEe Jammu___ 

 Ra'esh Nikhar ST DEO, Mumbai 
DE,JabiJpur  

 Fajz Ahrned Buch ADEO Basaniufl 
DEc,Ahmedabacl  

 
 

C.Surender SC 
Vijay Kumar Sood 

DEO, Vishalçl 	patnwn DEö, Ahmedahad 
DEO, Chandigir}i Dte 	DE 	Western 

Command 
 •.J.H,Sa 	ed DEO, Mumbaj 

Chajidi ash 
 DD Sa1unke DEO, 	ne 

DEQ, Lucknow 
- 

in para The posting orders in respect of the officials 
1 above will be issued separately. at seril 'inher 58, 59 & 60 

3. 
transfer,  

If any of the above 
he may. be informed 

said officials is not wi1Jjn 	to accept the promoUon and that per he has to bear 
edsting 'Govt. orders/policy and will 	be nct 

the eonsequences of such refusal as 
Schemes entiqed for upgradation under ALP 

It may also be brought to the notice of the officials that declining of 
promotjon/transfer does not entitle them for their retention in the present station. 
According to All India Seice Liability condition and administrative reasons/exigencies 
the stf can be transferred anhere in India in public interest. 

The above officials may be asked to assume the chasge of SDO-I1 immediately. If 
any of the above officials declines promotion or .refuss to join in the new place of 
posting, the same should be intimated to this Dte. Genraj within 1 5 days of receipt of this order. 

`6. 	
The above OffiCials have been promcted to the post. carrying higher responsibilihe. 

As such, they will have the option to get their pu y  Exed from I in date of JoinIng (0) promotion or on the date of accrual of next increment i0 the lower post, in accorclanee with provisions in FR 	 - 

Contd .... 5/- 



- 	 - 	 - - 	

• 

I 
7. 	The dates (FN/AN) of reli'nquishment ./assumption of duties sh!1 bc intimad 
this Dte. Genera] immediately after the event. 

AddI.Director Genera] 
(Administration). 
Defence Estates. 

Copy to 

T}WPCDA/CDA 
Southern/Central /Western /Northern/Eastern Cornmand/ HQrs./Guwahati/S\VC. 

Dc]Jii./Quvahaii/Jajpur. 

Joint Director, DE, 
Shillong. 

DEOS/ADEO5 concerned. 

CAO/A-2(13) 

DGDE/Coord 

The General Secretar-y, AIDEEA, C/O DEO Meerut. 

Internal File 

Guard File. 

/ 
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FE cm s s4ri C R.I4oidaJ. • Sto'-III 

• 	 Officèóf the D),Qahatj Circle, 
-. 

The Ztrector 9ct,L)E. 
Govt • of Xiidia,Mjn.Of 'Defence, 

	

• 	Palain AtxØoit Road 

	

• 	 I*lht Cntt.D,lh.t.4Q. 

(Through i*oper Chanr4) 

aU S RCGULIAR PROIIOTIOtI FROPI . D.O OI.4I1 11 

	

• 	 11. D.O.OD.IX SAND CON E0U14TIAL PROflOTR/ 
TPANr-rrR AND rosTniG I E?ENcE E&TJTE8 

• •• 	OROANISATION. 

	

• 	 - 	 - 	 • 	-- 

llespectcd air, 	 - 

fteferenc ycr 	rectorate Ciefl€tal letter )o.102/ 1 94/ 
1fl4/DE/2QQ3.04 dated 18th July,2006.. 

with due respect I beç to state that I am originally 
belongpA toXo1kstai.o.tet Iengal an91 I was posted/tranrferrct  
from 1)}X J(011ata Circle to the hard atation  
Tenl Valtey(iuncri.1 dash) since July 1984.Again I was 
posted to another hard station L.  • e. DE GiwahaU Circi e(Assin) 

• 	 frau AtTho lengal Ve].lay (&anachal P24de8h)W.e.f.O7.091987 
and since then I am serving in 	,ôuwhati Circle till date 

• 	( a though I was represented in several Umes for poeting/ 
transfer to ny hone station at Kolkat.i, to non-availability 
of StO-IXZ poet at kolkta,X had to complete the two hard 

• 	 Etatioflata ttsne,one hard àtatbn i.e!1DEO Tengat Velley(?i.p.) 
• 	 since 26.06.84 to 06.09.1987 i.e.abovethrse yeere and axahpx 

• 	 anOther herd station i.e.DEo,Qswahatj Circle since 07.09,1987 
to till date 

In view of ebove,I am away from my h5!e/ane town 
for abount 22 years sevthq in }orth Estern Region as a 
hard station.) per your orcr quoted above a;ain I w poitcd/ 
transferred on .prc*oticn ai a Crade-Il post to no Jorht 
Cirde(Asrp) wbich is hard station foL rne.Now I woulc like 4o 
to back to my hc*uc town i.e.Kolkaa toeettle some iylet.,capaLl 
domestice affLtZs there. 

• 	 In view of the facts atateS abçve,I pray your honour 
- 	to be kind enough to adjust me to UO,1Awahati Circle as t 

• StO Gde-XX • poet which existing vacancy at ZJO Qswehati Circle • 	• 	is:..still lying vacant so far.' 	• 	• 	• 

• 	It is thoeore,erneatly requested to kindly consider 
my case syntpathetically.Xf notpossible I request you to 

• kindly ritin me at DEO Qswahatl as a U' G3e-III post. 

Contd.. .P-2 
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I • 	..• 	.••.•.; 	 . 	 . 

: SPD POST 	. 

Office of kie IO,Gawa)?t1 qLcle, 
P0.6ilpukhUri,u1tatja..7jOo3, 
Dated 	August, 2006. 

os 	. 	 I  

' 	tte rincipa1 iiLreatdr, DE, 	 ' 

nof Def.Eastexn Comand , 
f•3. 	okata 	17. 

• RECLJI.R PROMOTXON PROM SIZ) OI*-IXX c' 	ODL.II 
AND CONSEQUENTIAL PROMQTION/TRANSFER API?) 

/ 	 ZN DEFENcE ES'r/Es -  0R(ANISATXON. 

	

_1 •"• 
	- - 

	 -5 _I_. 	-. 

ReferenceGeneral, DE letter No. 102/194/AU4/I0E/ 
S 200.3-04.dt,18.7 0  006,  

An application dated 05.8.06 received from Sri C.R. 
Mondal • STX'III of this office is forwarded herewith 4n 
duplicate duly recaninended for your fzrther iecesary action 
at ' o 'md 3 pl ease. 

• 	

S. 	
- 	.5 	5 	 5. 5 

	 . 	S 	

S 	 S  

Yours faithfu)1y, 

Defence &atates Officer 
7cç \ Quw*hti Cizcl. -4 

Copy to 

The Director Qeneral • IZ, - Wrt.above aloth a 
GoVt.of Ifldia,Miu.of Def, 	copy of-tepr$ tation 
Palaa Airport R. 	 4t.5,8.06 froSri CR. 
Delhi Cafltt.Delhi..10, 	Mondal,SIX..IJX ,.f Z 

(iwahati Circle. 
Case file 

S .  -•• 	
. 	 No.,1'02/194/A/bE/2003_04 3 

S 	 refers) 	. 

•';'•. " 	

.' 	
5 	 5 . 	 • 	 5 	 " 	

: 

• 	 S 	• 	 ..:.• 	. 	. 	 S 	 S 	 • 	 . 	S 	 • 	• 	S 	 S 

•SS•• 	

• 	. . .• 	 . 	 S 	
' 

5' 	

4 
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1 
No.102/194/ADM/DE/SDQ/2006 

/ 

	

	
Govt. of India, Mm. of Defence 
Dte.General of Defence Estates 

/ 	Raksha Sampada Bhawan, 
Palam Road, Delhi Cantt.- 1 100 ib. 

To 	ijrioi---- 	Dated: 	Dec.2006. 

The Principal Director/Director, DE, 
Ministry of Defence, 
Central /Southern/ Easrn/ Western /Northern /SW Command, 
Lucknow/ Pune / Kl(ata/ Chandigarh/Jammu/Jaipur. 

Subject: REGULAR PROMOTION FROM SDO GRADE-Ill TO 
SDO GRADE-TI AND CONSEQUENTIAL 
PROMOTION/TRANSFER POSTING IN DEFENCE 
ESTATES ORGANISATION. 

- 
Reference this Dte. General letter No.102/ 194/ADM/DE/2003-04 dated 18th 

July 2006 and No.102/194/ADM/DE/SDO/2006 dated 29.08.2006. 

2. 	The following officials have been promoted from SDO-III to SDO-II vide this 
Dte. General letters under reference. On promotion to the post of SDO-II, they were 
transferred and posted as follows :- 	 P 
Sl.No. Name(S/Shri) From To 

 S.K.Baneijee 	' DEO, Kolkata ADEO Agartala 
 K.Angamuthu DEO, Chennai ADEO, Port Blair 
 A.N.Dhanapune DEO Pune ADEO, Goa 

G.S.Rawat DEO Meerut DEO Agra 
5. C.R.Mondal DEO Guwahati DEO, Jorhat 

S.C.Pant 	- TUF DEOAgra 
 K.C.Talukdar 	-- DEO, Tezpur ADEO Agartala 
 Dimbeswar Das DEO, Guwahati Sub-office Silchar 
 D.D.Salunkhe DEO, Pune DEO Jabalpur 

 N.P.Goyal DEO Bikaner 	] Sub-office Kamptee 

The officials referred in para 2 have not yet joined their respective posting 
places. Their representation regarding change in place of posting has been 
considered and rejected by the Competent Authority. You are requested to direct the 
officials to assume the charge of SDO-Il at their respective place of posting 
immediately. If any of the above mentioned officials refuses to join in the new place 
of posting before 10th January 2007 then his promotion will automatically be 
cancelled and they will not be considered for DPC for a further period of one year 
form the date of their promotion orders. They will also not be entitled for grant of 
ACP in future. 

It may also be brought to the notice of the offlôials that declining of 
promotion/transfer does not entitle them for their retention in the present station. 
According to All India Service Liability condition and administrative 
reasons/exigencies, the staff can be transferred anywhere in India in public interest. 

Coritd .... 2/- 

/z 

1-3 
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The offcia1s may be relieved of their duties after payment of necessary TA/DA 
advance. 

The dajtes (FN/AN) of relinquishment/assumption of duties shall be intimated 
to this Dte. Gnera1 immediately after the event. 

This isues with the approval of the Director General, Defence Estates. 

Addl.Director General (Adm) 
Copy to :- 	 Defence Estates. 

The PCDA/CDA 
Southern / Central / Northern/Eastern/Western / South-Western Command. 
Pune/ Lucknow/Jammu / Kolkata/ Chandigarh/Jaipur. 

DEOs)ADEOs concerned. 

The General Secretary, AIDEEA, C/O DEO Meerut. 

Internal File No. 102 / 194 /ADM/ DE/2003-04 

Guard File. 

ffif 
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Principal Directorate of Defence Esfates 
Mm. o fDefence, Eastern Comm and 
11 Camac Street (7th floor) 
Kolkata - 17, Dt 	January.2007. 

To 

The Defen,Esates Oflicer 
Kolkata Guwahati / Tezpur 

SUB: Regular promotion fiom SDO-ll]I to SDO &ade-ll and 
consequential promotion / transfer posting in Defence Estates 
Organ1zaton 

Reference Dte GenI DE letter No.102Jl94j,fDE.Sflo2o 	dated 29.12.2.006. 

2. 	A copy of The Geni DE letter cited under reference is forwarded herewith 
for information and follow up insinictions contained in DU DE's letter under intimation 
to this Dte. / Dte.. GenI. 

Enelo : As above. 

Princiàl Director 
/ Defence Estates 

Eastern Command 

Cuvto 

The Director General 
Defence Estates, Mm. of Defence 
Raksha Sanipada Bhawaa Paiarn Road 
Delhi CantL Pin - 110010 

- 	 for information with 
reference to above please 

rincipai Director 
Defence Estates J 	 Eastern Coiand 

\ 
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No0  DEO/cMu/A1h/P-1/A/ 

p.o,' tlpukhur4.Guwahati. 3 
Date&'the. . .... 	 Peb,2007, 

1 
1.iR.andø1. -XII' 

0/Owabati cLzc1e 
( 	c- 

2. &iD.s, si:o-iIx 
o/o'tJGawahaU cLrcle 

I 

8_!REWLAR1 pROMOTION PROM SDO QJ-III TO 500 GD-Il 
AND C0NS1EN?XL PROMOnON/TMNSFER POSTING IN 

PE*E ESTAjESORGNI SAT 
C 	 4t 	'l L 

Ref reflce; PD, DE,EC.Kci.kata 1. ette N. 3t0009/L C-I/XiOCI V/I 51 
dated iS  Januay.2OO7c 

	

d 	
C 

2.Xt iatoiflfOrM yçu that the regular prasotion eras SEXIII 
to SV0II iaauedby,the DGZNsw Delhi vide letter No,1O2/14/ 

c .AU4/E/Sf2OO6dt. 29.12,06 forwarded by PP J*,ECDlCOlkata 1 etteg 
, No 6p0O9/LaeI.1/3OOaV/1514atOd 18.1,07 reseLved by this office 

- - ..---.- 	.- .-- 	- ., 	 .----- 
• 	 •flQ7 10 	oeeanerewn oi yuu& 	&IUc..U$ . iwouog 

*actiono 	 :. 	 ... 	 . 	 . 	 . .. 

	

. 3• 	cou'aE4thezefOr. :,dizected to eubmjt your request for 
c 	lt.Tranafer -TA 4tothio officeto enable us to geleas. you iiie&tat*ty 

PD,D.EC.Kokata/D*61,$SW Delhi. C 	 .. 	.,. 	.. 
........... C 

(.. •1 
. 

.......................... 
. 	. 

nt 
r 

,. Min.ofDef. 

½ 

DefeflCe'. Eet*tes- Officer 
waaW QLre.. 

For infoxmatiofl pLease. 



The Director General, DE, 
Ministry of Defence 
Delhi Cantt, 
New Delhi - 	10. 

( Through Proner Qaflfl 	) 

Sub s- RpRESNTATXON FOR POSTING/TRANSFER s SRI C.R.MANDL, 
SDO-II I 01 DEO GJWAJIATI CIRCLE ; (ZJW.k$ATI-3 

Respected Sir, 

Reference my representation dated 16th AUgUst,2002 vide 
DEO Gwahati Circle letter No. DEO/OAU/AI]4/P1/A40 dated 19th Aug.02 
and my representation dated 17th July.03 vide DBO Guwahati letter 
N.D/GAU/AI/F1//115 dated 31 July,03 and DEO Giwahati letter NOO 

O/GAU/M/P-1/4A dated 67 Feb. 2007 

2. 	With du. respect I beg to state that I originally belongs to 
Kolkata i.e. West Bengal and I was posted/transferred km from DNO 
Kolkata circl, to the hard station i.e. ^Dso TengaValley(AruflaOhal 
Pradesh) since JUly,1984.Agaifl I was poatad to another hard station 
i.e. DEO Guwahati Circle(Aesa*n) from ADEO TengasValley(Aruflathal 
Pradesh) w.e.f. 07.09.1987 and since then I am serving in DW Guwahati 
Circle till date although I originaliy belongs to Kolkata (W.B) and 
I am a person of 'Schedule Caste Ccsnmunity'. 

Due to non availability of S1X-III post at Kokkata c:Lrcle, 
I had to complete the two hard stations at a time, one hard station 
i.e. ADEO Tenga Valley(Aruflachal Pradesh) since 266.84 to 06,9 0 1987 
i.e. above three years and another hard station i.e. DW G1wahati 
Circle si nce ?079 9.1987 to till date. 

Again. I have been postedb)Th DEO ()awahati Circle to MO 
Jorhat circle( i.eo hard station) on promotion as SIX)-II post vide 
DG,DE letter N, 102/194/AD4/DE/5t0/2006 dated 29.12.06 although 
I requeted,sympatbiCallY to the DG• DE vide my application dated 
5th Augti'.cide D) Guwahati letter No. DEO/GAU/AEI4/F1/A/139 
dated 29th AUgust,2006 and the PD, DE,EC.KOlkata recommended for my 
representation for consideration my case in eaflie post to retain 
to Guwahati i.e. as StX)-III, 

5. 	In view of above. I am very far away fran my hanethome town 
f or about twenty three years serving in North Eastern RgicuL,Now. 
I would like to go back to my hame town i.e. DW Kolkata to 
settle saneifleacapable domestic affairs there. 
6 9 	In view of fctB stated above, I pray your honour to be 
kind enough to post/transfer me to DEO Kolkata Circle, i.e, hane 
station o existing SEO-XI post at DEQ Guwahati Circle or SiX)-III 
post retain to the DEO Guwahati Circle for which I shall ever grate' 
to you. 

Thanking you 	 our6 ffl(1cjfUllY. 

Station z Guwahati 	 ( SRI Ct1NtkLa ) 
Dated, the, ogjFeb.2007. 	 SDO-III 

0/0 DEO Guwahati Circle, 

Copy in advance to s 

The Director General , DE, 
Ministry of DeIence 
Delhi Cafltt. New Delhi- 10 

c 

kg 
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BEFORE THE CETRAI. ADM1NISTR A TflIT TI) lilT - - -  

GUWAHATI BENCH GUWA}jjji 

OA NO 43/2007 
SHRIC.R. MANDAL 

APPLICANT 
-VERSUS- 

UNiON OF iNDIA & ORS 

RESPONDENTS 

WRITTEN STATEMANT FILED BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone through the 
same. Save and except the statements, which are specifically admitted herein 
below, rest may be treated as total denial. The statements, which are not borne on 

records, are also denied and the applicant is put to the strictest proof thereof. 

That the respondents beg to submit that the representations of the applicant has 

been considered, to post/transfer to DEO, Kolkatta Circle, Kolkatta, his home 

town or to retain him at DEAl) Guwahati Circle against existing SDO II as SDO II 
or as SDO- 111 against SDO- II post. 

That the respondents beg to submit that it is observed that there is no post of SDO 

II at Guwahatj. There is no vacancy in SDO II post at DEO Kolkatta too. It is 
therefore not possible to transfer the applicant to DEO Kolkat -ta. 

That the respondents beg to submit that it is also seen that the promotion order 
issued vide this Dte Gen letter No. 1021194/A])MJDE/2003..04 dated 18th July 
2006 in respect of the applicant has already been cancelled vide this Directorate 
General letter Na, 1021 I94/ADMJDE(SDQ/2006 dated 29.3.2007. Accordingly, it 
has been decided to retain the applicant as 500-Ill at DEO Guwahati. 

*c.  

-4 
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A copy of the letter-dated 29.3.2007 is 
• 	 annexed herewith and marked as Annexure- 

• 	 Ri. 

5) That the respondents b'eg to submit that since the transfer order of the applicant 

has already been cancelled hence the Hon'ble Tribunal may be pleased to pass 
appropriate order considering above facts and circumstances of the case. 



L. 

VERIIFICAf ION 

ri 

about 	. 	years 	at 	present , working 	as 

,who is OIW of the i.epondents and iaking steps in this case, being 

duly authorized and competent to sign this verification for all respondents, 

do hereby soierm !y affirm and state that the stntenient made in paragraph 

tc mv knowede and belief, those made in paragraph 

being matter of records, are 

true to my itifornialion derived there froib and the rest are my humble 

submission be ore this Humble TribunaL i ha'e not suppressed any material 

fact 

And I sign this verification this 	dy of 	2007 at 

flEPONENT 
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To  

lJo. I(L/I'(I/A( I M/l il./ 	l ' C 

(.'uuvt . (l 	1.11(Iia, [Vini. ol 	I )(.-Iei.:c 
I )tc.(ieiicral ol l.)ek'iice I status 

11< 	l 1 I 	IliIl)  1(1:1 	I 	I i iva ii, 
l'alam Road, I)ulhi Cantt.- (1.0010. '' 
I)ated : . 	March .2007. 

ANN 

The Principal Director, DE, 
Ministry of 1).cfcncc, 
Ccii tral / Sou (bern / Eastern / Wusturn / Northern Coin mod 
Lucknow/ Pune / Ko!kata/ Chandigarh/Jammu 

Subject: REGULAR PROMOTION FROM SIX) G RAI)E-ilI TO SD() 
,GiADE-ll AND CONSEQUEN'I'IAL PROMOTION /'l'RANSFER 
POSTING IN IJEII'ENCE ES'I'ATES OIGANlSA'I'lON. 

Reference this Dte. General letter No. 1 02/194/ADM/DE/SDO/2006 dated 
29th Dec.2006 and even No. dated 22m1  Jan.2007. 

2. 	It has been decided to cancel the promotion order with immediate effect in 
respect of t:he following officials mentioned below :- 

SLNo. 	Flaine(SjShrI) 	!'ostcdat 
IK.Angainutliu  
A.N.i)lianapuiie 	DE() Pune 
C,R.Mondal 	DEO Guwahat.i 
S.C.l'ant 	 DE() Mecrut 

S. 	Rajinder Singli 	DEC) Pathankot 
K.C.Talukdar 	DEO, Tezpur 
Dimbeswar Das 	DEO, Guwahati 
D.D.Salunkhc 	DEO, Punc 
N.P.Goyal 	 DEOBikaner 

3. 	The officials referred in para 2 will not be eligible for promotion for a period of 
one year till 17th July 2007. 

4. 	11 	may also) Lu I.)rot.Iglht. to 	II to' itot ice ol I lie officials I hat duclirim hg of 
proI1iotiohi/l.I'iIl('r (bus iittl ('1111111' (1111,1 Ioi 	lieu 	o'ti'iItiohl 	iii 	(lie I)i('1it 	;tfioii 
Accoi'diiig 	to 	Al,! 	India 	Scivic;c 	,itl.)i!ity 	coiidiioii 	iti(.I 	Ltdih1,ihiistr.ttiVU 
reasons/exigencies, the stall can be Ira ii slerrect anywl tere ni I no I ui in Pu l)lic Intercsi.  

5. 	. The cases of the above en j >Ioyees who 1('l Ci sed I o take 0 p the new 

,-( t assigilfllcflts on proiniotloli (dccliiicd lnomiiotion), will lit.' I('g1tIttud UI auCOiWIi1(t' 

with condition 10 of I a' ACP Selm('hm n' I sl (1111(1 be (le dy fin it If',Ii I to I he not tue of 
the above mentioned ciii 

/ 

) 	. 

'A '' 
 \O 	
i\i fdl.l )iiecl or (I ni ;il (Aditi) 

I tilito ,' 
l'it 	l>IIc(IOI(ilIl(IHI, 

Copv IC) 	 1 )uI TiC) I' 	ciii 

I )i iiitt n 	I )I 	itil It Wr;t ito  

2. 	(ui it:uIi mud I '(-.I )As/ (I A. 
l)EOs ('Oil ('l'Iii)'(l 	LI 

4. 	The I'rcsidun.t., /\II)FFA,  

	

5, 	IIIICFIILII File No. 102/ WI/Al)M/I)F/.'.l)t)i (H 

	

6. 	Guard File.. 


